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BEFORE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA No. 412/2025

In the matter of:

Nirmal Singh & Anr. ...Applicant
Versus

State of Haryana&Ors. ... Respondent(s)

Affidavit of Raijesh Kumar, Divisional Forest Officer, Ambala

Respondent No. 4) in _respect of Compliance of the order

dated 16.09.2025 passed by this Hon’ble Tribunal

| the above named deponent, do hereby solemnly affirm and declare as

under:-

1. That the deponent is presently serving as the Divisional Forest
Officer, Ambala (Respondent No. 4) and is duly competent and

authorized to swear the present affidavit, being conversant with the

facts and circumstances of the present case.

2. That this affidavit is being filed in respect of compliance with the
Hon’ble Tribunal's order dated 16.09.2025 passed In the present
Original Application, whereby this Respondent was directed to
ensure that no illegal felling of trees takes place on the Gau Charan
(common grazing) land situated in Village Kambas, Tehsil Barara,
District Ambala.

3. That upon Inspection of records and verification of relevant
documents, it was found that the land in question is “Shamlat Deh”

—~+~_ Which is a land reserved for "common purposes’ of the village

mmunity, thus this land is owned and managed by the Gram

4
P

[P

nchayat, Village Kambas. The said land neither belongs to the
|

| i IRV CLAN
X /ﬁbrest Department nor has it been declared as a "Reserved Forest’
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“1L WA ~0or “Protected Forest” under any notification issued by the

Government of Haryana. It is further submitted that the area does
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not fail within the purview of the Punjab Land Preservation Act, 1900
(PLPA). Hence, the land is under the control and management of the
Gram Panchayat in accordance with the Punjab Village Common

| ands (Regulation) Act, 1961 and the Haryana Panchayati Raj Act,
1994,

4. That as per the notifications and policy guidelines issued by the
Government of Haryana, the said area does not fall within the
definition of “forest”. It is further submitted that the Hon’ble Supreme
Court in T.N. Godavarman Thirumulpad v. Union of India & Ors.
(W.P. (C) No. 202 of 1995) clarified that the restriction on tree felling
applies to notified forest areas and not to private or Panchayat lands

which are not classified as forest.

5. That all trees standing on the said land are of Eucalyptus (Safeda)
species, which are categorised as “Agricultural Crop /
Agroforestry Species” under the Haryana Agriculture Produce
Marketing Act and related agroforestry policies of the State
Government. In state of Haryana, Eucalyptus and Poplar trees are
treated as agroforestry species and exempted from the restrictions
applicable to forest species. Thus, no prior forest clearance is

required for plantation or felling of such trees on Panchayat or

private lands.

6. That upon receipt of the Hon'ble Tribunal's order dated 16.09.2025,
this office, vide Letter No. 836 dated 06.10.2025. directed the
Ranger, Saha, to conduct a detailed physical inspection of the Gau
Charan (common grazing) land in Village Kambas and to ensure
strict compliance with the directions of the Hon’ble Tribunal. The
instructions included formation of an inspection team comprising one

Range Officer, two Foresters, four Forest Guards, a photographer,

‘h-
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~_and a representative of the village, along with videography of the

-y "‘-:-*‘ﬁ‘kstanding trees, collection of auction records from the Gram

l

_:;'i?ff}Panchayat, and deployment of field staff to prevent any felling of

ViFaT V7 trees.

7. T-hat In compliance with the above Instructions, a joint inspection

was conducted on 10.10.2025 by forest officials, field staff, and the
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Panchayat officials of Village Kambas. During the inspection, the
team examined the Gram Panchayat's proceedings register, the
judgment dated 18.03.2025 in Civil Suit No. 885/2022 which was
dismissed in default for want of prosecution, the auction notice
dated 09.07.2025, the bid register, and relevant photographs and
videography. It was further found that the Gram Panchayat, in its
auction terms and conditions, had stipulated that one-fourth of the
total bid amount was to be deposited immediately on the spot, and
the remaining amount was to be deposited before any cutting of

trees could commence.

That on physical verification of the sité, only eight (8) eucalyptus
(safeda) trees were found felled. The girth and class of each tree
were measured and recorded in the inspection report. The felled
timber was found lying on the spot and under the custody of the
Gram Panchayat. Both the Sarpanch and the Panchayat Secretary
confirmed that no further felling had taken place, and they were duly
informed that no tree felling is permissible during pendency of the

case before the Hon'ble Tribunal.

That the inspect'ion team prepared a detailed Joint Inspection Report
dated 10.10.2025 (Annexure R/1), along with photographs and
videography, and submitted the same to this office. The report was
forwarded to the office of the answering respondent/ deponent for

record and further necessary action.

That this office, vide Letter No. 906 dated 23.10.2025, addressed to
the District Development and Panchayat Officer, Ambala, sought
confirmation as to whether the contractor had deposited the entire
bid amount prior to felling the eight eucalyptus trees on the
Panchayat land. A copy of the saild communication was also

endorsed to the Block Development and Panchayat Officer, Barara,

. \for information and necessary action.

hat thereafter, the Block Development and Panchayat Officer,

=/Barara, submitted his report dated 04.11.2025 (Annexure R-2) to

the District Development and Panchayat Officer, Ambala, confirming

that the Sarpanch visited the site and halted the tree cutting



operation. The trees already cut by the laborers are now in the
custody of the Gram Panchayat. Due to the halt in cutting, contractor
Kushal Pal Singh has refused to deposit the outstanding amount,
stating that he will not make the payment until the Gram Panchayat

grants permission to resume cutting the trees.

12. That further, as per Government of Haryana Notification No.
S.0.8/PA2/1900/S-4/2013 dated 04.01.2013, the prior permission of
the Forest Department is not required for the felling of Eucalyptus
(Safeda) trees. Under the laws and policies applicable in the State of
Haryana, trees standing on Panchayat or privately-owned lands—
except those located in areas specifically notified as closed under
the Punjab Land Preservation Act, 1900 (PLPA)—do not fall within
the category of “forest trees”, and therefore, the provisions of the
Forest (Conservation) Act, 1980 are not attracted to such felling. It is
further submitted that, in accordance with the Haryana Panchayati
Raj Act, 1994, the responsibility for the maintenance, protection, and
management of trees standing on Panchayat land vests in the
concerned Grarh Panchayat, and all administrative or legal acticns
relating to their disposal, auction, or protection are to be undertaken

by the Panchayat itself.

13. That it is respectfully submitted that the Hon'ble Tribunal's order
dated 16.09.2025 has been fully complied with and that adequate
preventive and protective measures are in place to ensure continued

compliance.

In view of the above, it is most respectfully prayed that this

Hon'ble Tribunal may be pleased to take this affidavit on record.
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Place: Ambala Lo T ) W
Date: 26.11.2025 == DEPONENT
Divisional Forest Officer, Ambala,

Sworn and authenticated by the deponert District Ambala, Haryana
Executant before me on...2.6.z/40.2.22 #3 orEn
at Ambala City v-ho 18 personz’l. Xxnown to g ¢ H 2 a0 A A -

| | £ " /0N
me & is identifi.-¢t ov Sh........ b bkt asliach n &V WUV 2025
who is known 1 v S S e NOTARY PUBLIC

AT;FTED Ambala (Haryana)

No....8.369..  NOTARVPUBLIC

Datadﬁf../ﬂ.[mﬂmbala City (Haryana)
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Verification:-

Verified that the contents of Para No.1 to 13 of the above affidavit are

correct and true to the best of my knowledge and information derived

from the official record. which | believe to be correct. No part of it is false

and nothing materia'l has been concealed therein.

Place: Ambala
Date:26.11.2025

WA
NENT

Divisional Forest Officer, Ambala,
District Ambala, Haryana
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